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AbOlition 

25. SHRI R. P. YADAV: 
SHRI RAM VILAS PASWAN: . 

Will the Minister of EDUCATIO 
he pleased 0 state: 

(a)' keeping in view the uniformi 
of educatiOn in the country, whe 
Government are thinking of abolish-
ing the public schools; 

(b) if so, by when; and 
(C) if not, the reasons therefor? 

THE MINISTER OF EDUCAT 0 " 
HEALTH AND SOCIAL WELFARE 
(SHRI B. SHANKARANAND): (a) 
No' proposal 'to abolish public schools 
in the country is under ' consideration. 
of Gov.ernment. 

(b) Daes not arise'. 

(c) The question of abolition ot 
pu bUe schools was examined so'metime-
back and the legal opinion tendered 
to the Government was to" the e ec 
that any action to abolish public 
schools will be violative of Article 30 
of the Constitution in so far as public 
schools managed by minorities are 
concerned, and would be violative of' 
Article J!J (g) of the Constit'!.ltion in 
so far ,as non-minority public schools 
are concerned. 

Applicability Of A1l!ofment 0 Goyem .. 
ment AccommodatiOn Rules unifo 

26. S!HRl G. Me BANATWALLA: 
Will the Minister of WORKS A D 
HOUSING be pleased" to state: 

(a) whether it is a fact that the 
Celtral Government issued orders . 
1975 directing a -overnment servants 
who own hOUieS in Delhi to vacate-
Government accommodation allotted 
to them; 

(b) whether it is alsO' a fact that in 
1977, the Government' modified the 
said orders allowing the house oWher9 
to retain Government accommodation 
on normal fi es; 

(C) whether it is also a fact that tb 
priority date for allotment purposes Of 
those Government servants who vac-
ated the Government accammoda ·0 




